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afreer/ ORDER

PER: VIKRAM SINGH YADAV, A.M.

This is an appeal filed by the assessee against the order of Id.
CIT(A)-3, Jaipur dated 18.08.2017 for the assessment year 2010-11.

2. The matter was listed for hearing on 01.01.2018, then on
13.02.2018 and on each of these dates, adjournment was sought and
granted by the Bench. The matter has again come up for hearing
today. Notice was served on the assessee, however, none appeared on
behalf of the assessee nor any adjournment application was filed. The

indulgence shown by the Coordinate Benches and the trust in the
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assessee to put its best foot, it seem has been abused. It therefore,
appears that the assessee is not serious in pursuing its case. So in the
circumstances, following the decision of Delhi Bench of ITAT in the case
of CIT Vs. Multiplan India (P) Ltd., [1991] 38 ITD 320 and also on the
judgment of the Hon'ble M.P. High Court in the case of Estate of Late
Tukhoji Rao Holkar Vs. CWT [1997] 223 ITR 480, the appeal of the

assessee is dismissed in limine.

3. Before parting, it is appropriate to state that in case the assessee is
serious in pursuing its appeal filed, then it would be at liberty if so
advised to pray for a recall of this order by moving an appropriate
application and by giving an undertaking that it shall not abuse the time
of the Court.

In the result, appeal of the assessee is dismissed.

Order pronounced in the open Court on 04/04/2018.
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